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 [Mr.  Chairman]
 the  year  ending  the  3ist  day  of  March,  1971,
 in  respect  of  ‘Ministry  of  Petroleum  and
 Chemicals  and  Mines  and  Metals’.”

 Demanpd  No.  75—GEOLOGICAL  SuUR-
 VEE

 “That  a  sum  not  exceeding  Rs.9,37,58,000
 be  granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3{st  day  of  March,
 97i,  in  respect  of  ‘Geological  Survey’.”

 Demanp  No.  76—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRI

 OF  PETROLEUM  AND  CHEMICALS
 AND  MINES  AND  METALS

 “That  a  sum  not  exceeding  Rs.  14,23,
 9i,000  be  granted  to  the  President  to
 complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1971,  in  respect  of  the
 ‘Revenue  Expenditure  of  the  Ministry  of
 Petroleum  and  Chemicals  and  Mines  and
 Merals’.”

 DEMAND  No.  28—CapiTaL  OUTLAY
 OF  THE  MINISTRY  OF  PETROLIUM
 AND  CHEMICALS  AND  MINES  AND
 METALS

 “That  a  sum  not  exceeding  Rs.  87,99,
 93,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment:  during  the  year  ending  the  Jist  day
 of  March,  1971,  in  respect  of  «Capital  Out-
 Jay  of  the  Ministry  of  Petroleum  and  Che- oo micals  and  Mines  and  Metals’.

 ——
 17.46  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 Forty-EiGHTH  REPORT

 The  Minister  of  Paliamentary  Affairs
 and  Shipping  and  Transport  (Shri  Ra-
 ghu  Ramaijah)  :  I  beg  to  present  the
 Forty-eighth  Report  of  the  Business  Ad-
 visory  Committee.
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 17A6E  hrs.

 DEMANDS  FOR  GRANTS—contd.

 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND

 COMPANY  AFFAIRS

 Mr.  Depuly-Speaker  :  The  House  will
 now  take  up  discussion  and  veting  on  De-
 mand  Nos.  57  to  60  and  23  relating  to
 the  Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  for
 which  5  hours  have  been  allotted.

 Hon.  Members  present  in  the  House
 who  are  desirous  of  moving  their  cut  motions
 may  send  slips  to  the  Table  within  5
 minutes  indicating  the  serial  numbers  of
 the  cut  motions  they  would  like  to  move.

 Drn:anp  No.  57—MInIstry  oF  Inpus-
 TRIAL  DEVELOPMENT,  INTERNAL
 TrRabE  AND  COMPANY  AFFAIRS

 Mr.  Deputy-Speaker  :  Motion  moved:

 “That  a  sum  not  exceeding  Rs.  80,
 57,000  be  grented  to  the  President
 to  complete  the  sum  necessary
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  97l,  in  respect  of  Minis-
 try  of  ‘Industrial  Development,  In-
 ternal  Trade  and  Company  Affairs’.”

 Demanpb  No.  58—INDUSTRIES

 Mr.  Deputy-Speaker  :  Motion  moved.;
 “That  a  sum  not  excceding  Rs.  462,

 78,000  be  granted  to  the  President
 to  complete  the  sum  necessary
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  ‘Bist  day  of
 March,  1971,  in  respect  of  ‘Indus- oo tries’.

 Demanpb  No.  59—Sart

 Mr.  Deputy  -Speaker  :  Moton  moved  :

 “That  a  sum  not  exceeding  Rs.  61,
 85,000  be  granted  te  the  President
 to  complete  the  sum  necessary
 to  defray  the  charges  which  will


